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THE KARNATAKA COMPULSORY SERVICE TRAINING BY CANDIDATES
COMPLETED MEDICAL COURSES (AMENDMENT) BILL, 2017

(L.A. Bill No. 25 of 2017)

A Bill to amend the Karnataka Compulsory Service Training by
Candidates Completed Medical Courses Act, 2012.

Whereas it is expedient to amend the Karnataka Compulsory Service
Training by Candidates Completed Medical Courses Act, 2012 (Karnataka
Act 26 of 2015) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-eighth

year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Compulsory Service Training by Candidates Completed Medical
Courses (Amendment) Act, 2017.

(2) It shall come into force at once.

2. Amendment of the title, long title and preamble.- In the
Karnataka Compulsory Service Training by Candidates Completed Medical
Courses Act, 2012 (Karnataka Act 26 of 2015) (hereinafter referred to as the

principal Act),-
(i) in the title, the word "TRAINING" shall be omitted; and

(i1) in the long title and preamble, the word "training" shall be omitted.



3. Omission of Expression.- In the principal Act, the word "training"
wherever it occurs, except in the proviso to sub-section (4) of section 3, shall

be omitted.
4. Amendment of section 3.- In section 3 of the principal Act,-

(1) in sub-section (1), the word "trainee" shall be omitted;
(1) sub-section (2) shall be omitted; and
(ii1) in sub-section (4), in the proviso for the word “training"

occurring in two places the word "service" shall be substituted.
5. Amendment of section 4.- In section 4 of the principal Act,-
(1) in sub-section (1), the word "trainee" shall be omitted; and
(i1) for sub-section (2), the following shall be substituted, namely:-

"(2) the provisions of sub-section (4] of section 3 shall mutatis

mutandis apply to post graduates under this section:

Provided that, such candidates who undergo compulsory rural
service may be given temporary registration till completion of such

service to treat patients independently and prescribe medicine".

6. Amendment of section 5.- In section 5 of the principal Act, for

sub-section (2), the following shall be substituted, namely:-

"(2) the provisions of sub-section (4) of section 3 shall mutatis

mutandies apply to candidates who passes super specialty courses:

Provided that, such candidates who undergo compulsory rural service
may be given temporary registration till completion of such service to treat

patients independently and prescribe medicine".



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Compulsory
Service Training by Candidates Completed Medical Courses Act, 2012
(Karnataka Act 26 of 2015) to,-

(1) omit the concept of training and to retain only the compulsory
rural service subsequent to the completion of graduate or post graduate

medical courses before giving permanent registration; and

(2) lift the embargo on award of degrees by the universities concerned

to such candidates who have not undergone rural service.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.

Dr. SHARANA PRAKASHA R.PATIL
Minister for Medical Education

S. Murthy
Secretary (I/c)
Karnataka Legislative Assembly



ANNEXURE

Extract from the Karnataka Compulsory Service Training by Candidates
Completed Medical Courses Act, 2012 (Karnataka Act 26 of 2015)

XX XX XX

THE KARNATAKA COMPULSORY SERVICE TRAINING BY CANDIDATES
COMPLETED MEDICAL COURSES ACT, 2012

(Received the assent of the President on the Twenty ninth day of May 2015)

An Act to proﬁde for compulsory service training by candidates completed
Medical Courses before award of degrees or postgraduate degrees or diplomas.

Whereas it is expedient to provide for compulsory service training by
candidates completed Medical courses and before award of degrees or postgraduate

degrees or diplomas for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislative in the Sixty-Third Year of
the Republic of India, as follows:-

1. Short title, extent and commencement.- (1) This Act may be called the
Kamataka Compulsory Service Training by Candidates completed Medical Courses
Act, 2012.

3. Compulsory service of candidates completed medical course.- (1)
Every candidate after successful completion of MBBS degree and after completion
of one year internship course shall undergo one year compulsory rural service
training in Government Primary Health Centres or Government Hospitals in rural
areas allotted on the basis of merit through process of counseling in such manner
as may be prescribed. During such service he shall be called as Junior Resident

trainee.

(2) No wuniversity shall award degree to such candidate who is
required to undergo and does not undergo compulsory rural service training under

sub-section (1):

Provided that in case of candidates who has been selected and pursuing any
post graduate degree or diploma may undergo one year compulsory service training
immediately after completion of 3 such course and such candidate may be given a



provisional MBBS certificate valid for the purpose of prosecution of Post Graduate
degree.

(3) Every candidate who undergoes compulsory rural service training of one
year shall be paid such a stipend equal to hundred rupees less than the minimum
gross salary of General duty medical doctors in Health and Family Welfare Services.

(4) Notwithstanding anything contained in any law for the time being force
every candidate who does not undergo the compulsory rural service training under
sub-section (1) shall also not be eligible to permanent registration under the State
under Karnataka Medical Registration Act, 1961 or under the India Medical
Council Act, 1956:

Provided that such candidates may be given a temporary registration during
till he undergo the said training independently treat patients and prescribe
medicine during the training period.

4, Compulsory service training of candidates completed post graduate
Medical courses.-(1) Every candidate other than the candidate who has undergone
compulsory rural service training under sub-section (1) of section 3 and who has
successfully completed post graduate diploma or degree shall undergo one year
compulsory service training in Government hospital in urban area selected and
posted on the basis of merit through process of counseling in the State in such
manner as may be prescribed. During such service he shall be called as senior
resident trainee. He shall be eligible for such a stipend as may be prescribed equal
to hundred rupees less than minimum gross salary of specialist of Health and
Family Welfare Department:

(2) No university shall award post graduate degree or diploma in the State to
the candidates who does not join and undergo compulsory service training in the
allotted or posted Government Hospital through process of counseling as required

and prescribed under sub-section (1):

Provided that in case of a candidate who has been selected for and pursuing
the super specialty course may undergo one year compulsory service training
immediately after completion of such course and a provisional MBBS and P.G.
degree certificate may be given to such candidates valid only for the purpose of
prosecuting super specialty course:



Provided further that, such candidates may be given a temporary
registration till he undergoes the said training independently treat patients and

prescribe medicine during the training period.

5. Compulsory service training of candidates completed super specialty
graduate courses.- (1) Every candidate who has successfully completed super
specialty courses shall undergo one year compulsory service training in the allotted
District Government Hospital selected and posted on the basis of merit through
process of counseling in the State in such manner as may be prescribed. He shall
be paid such a stipend as may be prescribed equal to hundred rupees less then
minimum of gross salary of senior specialist of Health and Family Welfare
Department:

Provided that candidates who have done compulsory service training under
sub-section (1) of section 3 or sub-section (1) of section 4 are exempted from this

compulsory service training under this section.

(2) No university shall award super specialty degree to such candidates who
are required to undergo but does not undergo compulsory service training posted

under sub-section (1).
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